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The appellant is in appeal against the impugned orders wherein
Cenvat credit sought to be denied on goods transported upto the port

of export.

2. The brief facts of the case are that the appellant is an exporter
while exporting the goods, the goods were handed over to ICD
Ludhiana, from where the goods were transported upto JNPT port and
appellant borne the charges of transportation upto JNPT port and

took Cenvat credit thereof, the Revenue’s of the views that as
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appellant is handed over goods to ICD Ludhiana. Therefore, beyond
ICD Ludhiana, they have not entitled to take Cenvat credit in terms of
the CBEC circular No. 999/6/2015 Central Excise dated 28.02.2015.
In these set of facts, Cenvat credit was denied to the appellant.

Against the said order, the appellant is before me.

3. Heard the parties.

4, As per the CBEC circular in case of clearance of goods for
export by manufacturer or exporter shipping bill filed by the
manufacturer/exporter and goods are handed over to the shipping
line, till the goods are handed over to the shipping line, the export is
entitled to avail Cenvat credit of Transportation charges as per the
CBEC circular dated 28.02.2015. Admittedly, in this case the goods
handed over to the shipping line at JNPT port Mumbai. Therefore, in
terms of the CBEC Circular dated 28.02.2015, the appellant is entitled
to avail Cenvat credit of transportation charges upto the place of
export i.e. port of export JNPT Mumbai. Therefore, I hold that the
appellant has correctly availed the Cenvat credit on outword
transportation charges paid upto JNPT port. In these Circumstances, I
set aside the impugned orders and allow the appeals with

consequential relief.

(Order dictated and pronounced in the court)

Ashok Jindal
Member (Judicial)

Kailash



